
NOTICE

THIS IS FOR THE INFORMATION OF THE MEMBERS OF HIGH COURT BAR

ASSOCIATION:AND LITIGANTS :--

A NATIONAL LOK ADALAT IS BEING ORGANIZED IN THE PREMISES OF

HIGH COURT ON 12.12.2015.

IN THE SAID NATIONAL LOK ADALAT FOLLOWING MATTERS WILL BE

TAKEN UP FOR DISPOSAL:-

1. CRIMINAL COMPOUNDABLE CASES.

2. NEGOTIABLE INSTRUMENTS ACT UNDER SECTION 138.

3. MACT CASES: ACCIDENT INFORMATION REPORT (AIR) CASE SHOULD

ALSO BE TAKEN UP IN MACT AS ALSO STATE TRANSPORT CASES.

4. MATRIMONIAL/FAMILY COURTS CASES. 

5. LABOUR DISPUTES INCLUDING CASES WHERE RE-EMPLOYMENT WITH

NO  BACK  WAGES  (AS  PER  POLICY)  COULD  BE  DISPOSED  OF  AND

INCLUDING  CASES  RELATING  TO  LIQUIDATION  WHERE  CLAIMS  OF

INDUSTRIAL  WORKERS  FOR  WAGES  AND  OTHER  BENEFITS  ARE

PENDING.

6. LAND  ACQUISITION  CASES  INCLUDING  RELATING  TO  INDUSTRIAL

BOARDS,  LAND  ACQUISITION  FOR  ONGC,  RAILWAYS  AND  OTHER

CENTRALLY  SPONSORED  SCHEMES  AND  ALSO  LAND  ACQUISITION

EXECUTIONS. 

7. CIVIL CASES- RENT, BANK, RECOVERY, EASMENTARY RIGHTS, DEBT

RECOVERY TRIBUNAL CASES. 

8. REVENUE CASES.

9. MNREGA.

10. ELECTRICITY AND WATER BILLS (EXCLUDING THEFT CASES).

11. CASES  RELATING  TO  SALES  TAX,  INCOME  TAX,  INDIRECT  TAX

(CESTAT)  OTHER  REVENUE  MATTERS  IN  MUMBAI/  DELHI  OTHER

COMMERCIAL CENTRES. 



12. SERVICE  MATTERS  RELATING  TO  PAY  AND  ALLOWANCES  AND

RETRIAL BENEFITS.

13. FOREST ACT CASES.

14. CANTONMENT BOARDS MATTERS.

15. RAILWAY CLAIMS.

16. DISASTER COMPENSATION.

17. MISC.  APPEALS,  CRIMINAL  APPEALS,  CIVIL  APPEALS,  2ND  APPEALS,

ORIGINAL SUITS, WRITS, MACT APPEALS BEFORE THE HON’BLE HIGH

COURT.

18. COVERED MATTERS.

19. ALL  OTHER  PETTY  COMPOUNDABLE  MATTERS  UNDER  THE

MUNICIPAL LAWS, SHOPS AND ESTABLISHMENT ACT, LOCAL POLICE

ACT, EXCISE ACT, TRAFFICE CHALLANS, ETC.

THEREFORE, MEMBERS OF THE BAR AND LITAGANTS ARE REQUESTED TO

GIVE THE LIST OF CASES TO MR. NEERAJ SHARMA (S.O.) APPEAL-II OR TO

MR. MRITUNJAY SINGH (S.O.) APPEAL– I FOR LISTING THEIR CASES IN THE

AFORESAID LOK ADALAT ON OR BEFORE 03.12.2015.

MEMBERS OF THE BAR ARE ALSO REQUESTED TO INTIMATE THEIR CLIENT

ABOUT THE NATIONAL LOK ADALAT. 


